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that the applicant has to pay penal interest as per the pre- 

scribed rates, From the refund 	of the amount of the 

advance of Rs.3684, drawn by the applicant it is quite evident 

that the applicant had not utilised the said amount for the 

purpose for which it was meant. As a matter of tact, it is 

case of the respondents that the applicant had not performed 

the journey on leave travel concessiion from Uijayawada to 

Hayolian9 in Arunachal pradesh and that the applicant had failed 

to produce the required proof as having performed the said 

journey. 

7. 	So the recovery of Rs.3624 from the applicant which the 

applicant had drawn towards LTC 	vanc:e is not at all in dis- 

pute in this OA but as already pointed the dispute is only with 

regard to collection of penal interest. As already pointed 

out as the respondents have committed a mistake in charging 

the penal interest from the date of rejection of LTC claimed 

Up to the date of refund of advance amount of Rs,3684 instead of 

charging penal interest from the date of receipt of the said 

LTC advance by the applicant till the same was repaid by the 

applicant The said mistake had been subsequently rectified. 

In view of the facts and circumstances of the case it appears 

that action of the respondents in correcting the said mistake 

in thimanner  of collection of penal interest and initiating 

proceedings as agairt the applicant to reover penal interest 

due from him on the said sum of Rs0 3684 is valid, 

a. 	So we see no merits in this DA. It is the contention of 

the applicant that interest on interest 	cannot 	be collected 

from the applicant. There cannot be any question of collecting 

.1 interest on interest as the same is not legal hence the GA is 

disposed of,with the following directions : 

i) 	The respondents are hereby directed to collect the penal 

interest in accordance with the instant instructions as per the 

prescribed rates on the said sum of Rs,36S4 from the date the 

V 
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to be recovered. At that stag'e the applicant had approached 

this Tribunal to direct the re:spondents'tO quash the letter 

dated 10-2-1993 issued by the respondents HRD Z Division, 

Mahabubnagar, to recover Rs.2766 from the applicant and to 

pass such other ordet.or ordeS as may,  deem fit and proper 

in the circumstances of the case. 

Counter is filed by the respondents opposing this QA. 

We have heard in detail or, T. Laxminarayanag counsel 

for the applicant and Mr. V. qhimanna. SC for the respondents. 

It is not in dispute that the applicant had been paid 

a sum of Rs.3664 towards LTC advance to enable the applicant 

to peform journey on leave tr.vel concession from Vijayawada 

to Hayaiiang in Himalayan Mountains in Arunachal praciesh.. 

As a nttter of fact the applicant had refunded the said 

amount of Rs.3664 paid to him towards LTC advance as the 

respondents had found that the 4  applicant had never paformed 
penal inte,rest on the 

the said journey. But wtule collecting thgsajd sum of 

Rs.3&84 a mistake had been committed by the respondents in 

the calculation of penal interest. The said mistake was thét 

the respondents had charged penal interest for the said sum 

of Rs.3684 on the applicant !rpm the date LTC bill had been 

rejected upto the date of refund of the amount of Rs.3684. But 

the correct way of charging the penal interest would have 

been from the date the applicLnt had been paid the advance 

of Rs.3684 upto the date of eund of ths said sum of R5,3684. 

So due to the mistake committs1 by the respondents in charging 

the penal interest action hail been again taken against the 

applicant as per the letter dated lft-2-1993 issued by the 

respondents to HRO 'Z,  Division, Mahabubftagar, to recover 

Rs.2766 from the appticant tSarda penal interest. not 

It is not in dispute that where the LTC advance hadLbeen 

utilised for the purpose it is msant,undar the relevant rules 
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sum of Rs.3684 had been recos.Aered from the applicant. 

a. 	The DA is disposed of acrding1y leaving the parties 
to Øaar their own costs. 

GERTIFIE TO BE TRUE 

is. 
Date 	

-. 

Court C icqr 
Central AdrnjjistcatiVS Tribunal 

HyderaLad Deicb 
HvderaMd 

To 
The Sr.Superintendent, RM, Y-DN, 
vijayawada-1. 

The Postmaster General, Hyderabad Region, 	, 
ak Hyderabadl, 5th Floor, Daksadan, Hyderabad. 

The Superintendent, RNS, Z-th.vn., Hyderaoad-1. 
One copy to Mr.T.Lakshminaryana, Acv'ocate, CAT.i-lyd. 

S. One copy to Mr.v.Bhimanna, Addl.CGSC.CiT.Hyd. 

6. One copy to Library, CAT.H3'd. 
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